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KARNATAKA LOKAYUKTA

No.UPLOK-1/DE.90 /2021/ ARE-8 Multi Storied Building,
Dr. B.R. Ambedkar Veedhi,
Bengaluru-560 001.
Dated 07.02.2023.

RECOMMENDATION

Sub:- Departmental inquiry against Sri T.V.Dasara,
(retired), the then Tahsildar, Ramadurga Taluk,
Belgaum District - reg.

Ref:- 1) Government Order No.RD 07 ADE 2021
dt.19.05.2021.

2) Nomination order No. UPLOK-1 /DE.90/2021
dated 09.07.2021 of Upalokayukta, State of
Karnataka. |

3) Inquiry report dated 06.02.2023 of

Additional Registrar of Enquiries-8, Karnataka
Lokayukta, Bengaluru,

The Government by its order dated 19.05.2021 initiated the
disciplinary proceedings against Sri T.V.Dasara, (retired), the
then Tahsildar, Ramadurga Taluk, Belgaum Disﬁ'ict,
[hereinafter referred to as Delinquent Government Official, for

short as ‘DGO’ | and entrusted the departmental inquiry to this

Institution. ﬂ,

-



5 This Institution by Nomination Order No. UPLOK-
1/DE.90/2021 dated 09.07.2021 nominated Additional Registrar
of Enquiries-8, Karnataka Lokayukta, Bengaluru, as the Inquiry
Officer to frame charges and to conduct departmental inquiry
against DGO for the alleged charge of misconduct, said to have

been committed by him.

3 The DGO was tried for the charge of creating bogus bills
on the pretext of supplying drinking water through tanker to
the villagers of Obalapura, Soppadla, Mudenur in collusion
with the supplier of drinking water and misusing Govt. funds

and thereby committing misconduct.

4.  The Inquiry Officer (Additional Registrar of Enquiries- 8)
has  reported  that, the DGO had  preferred
A .No.11385/2021 before Hon'ble KAT and the Hon'ble KAT by
its order dated 28.09.2022 has quashed the Government order
entrusting enquiry to this Institution and the subsequent Article
of charges. Further, this Institution has taken a decision not to

prefer appeal against the said order of Hon'ble KAT and hence
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the present enquiry proceedings cannot be continued against

the DGO.

5.  Inview of the orders of Hon'ble KAT in A.No.11385/2021
dated 28.09.2022, the departmental inquiry against DGO Sri

T.V.Dasara, (retired), the then Tahsildar, Ramadurga Taluk,
Belgaum District, stands closed.

Connected records are enclosed herewith.

%/. >
(JUSTICE K.N.PHANEENDRA)
Upalokayukta,
State of Karnataka.
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KARNATAKA LOKAYUKTA

No: UPLOK-1/DE/90/2021/ARE-8 M.S.Building

Dr.B.R.Ambedkar Veedhi
Bengaluru - 560001
Dated: 06/02/2023.

REPORT

Present : Rajashekar.V.Patil

Sub:

Ref:

Addl. Registrar of Enquiries-8,
Karnataka Lokayukta,
Bengaluru.

Departmental Enquiry against Sri.
T.V.Dasara, the then Tahasildar,
Ramadurga Taluk, Belagavi District
(presently retired)- reg.

1. Report U/Sec 12(3) of the Karnataka

Lokayuktha Act 1984, in Complt/Uplok

/BGM/1308/2017 /PP, Dtd.10/11/2020.

2, Government Order No. RD/07/ADE/
2021, Bangalore, Dtd:19/05/2021

3. Nomination Order No: Uplok-
1/DE/90/2021, Bengaluru, dated:
09/07/2021 of Hon’ble Uplokayukta.

hkkkkik

Present Departmental Enquiry was directed on the
basis of Government Order No. RD/07/ADE/ 2021,
Bangalore, Dtd:19/05/2021, passed under Rule 14(A) of

K.C.S.

(CC&A) Rules, against Sri. T.V.Dasara, the then

Tahasildar, Ramadurga Taluk, Belagavi District.
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2. | On the basis of the complaint lodged by one Sri.
Srinivasagowda r/o Obalapura village, Ramadurga Taluk
Belagavi District, with the allegation against DGO who
was working then as Tahasildar, that in the year 2013-14
water supply scheme was introduced to supply the water
to the villages covered in Ramadurga Taluk of Belagavi
District, namely Mudenoor village to the extent of 10,000
liter to be supplied through tractor tankers. In this
regard, DGO alleged to have fabricated bogus bills of
hiring tractors-water tankers particularly numbered as
KA-24-T-4989-Obalapura, KA-24-T6057, KA-4090-1959,
Saptal village belonging to one contractor Sri.
Hanumantha Veerappa and passed the fabricated bills to
the extent of 15,21,330/- and in this way has drawn an
amount of Rs.17,66,566/- was believed to have been
misappropriated and loss has been caused to
Government Treasury. Further the DGO and Engineers
have not provided relevant documents in spite
application filed under RTI Act. It is further alleged that,
PWD Executive Engineer has not certified the capacity of
the tankers to carry the water and prayed for initiating
D.E. against DGO.

3. An investigation was undertaken by invoking
Section 9 (3) of the Karnataka Lokayuktha Act. Notice

was 1ssued to DGO and comments were called for. DGO
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has taken up a contention that his superior officers like
D.C. has conducted detailed investigation/enquiry on
28/11/2017 and have exonerated him after considering
the certification letters from Executive Engineers and

adequate water was supplied to the villagers.

4. Based on the allegations of the complaint and
preliminary notes, Hon’ble Upa-Lokayktha had sent the
report U/Sec. 12(3) of Karnataka Lokayuktha Act on
10/11/2020 as per Ref. No.l1-Complt/Uplok/BGM/
1308/2017 /PP.

5. The Competent Authority by issuing G.O.No.
RD/07/ADE/ 2021, Bangalore, Dtd:19/05/2021, entrusted
to the enquiry to Lokayuktha.

6. The Hon’ble Upalokayukta-2 nominated this
Enquiry Officer i.e. Additional Registrar of Enquiries-8, of
the office of Karnataka Lokayukta, to frame charge and to
conduct inquiry against the aforesaid DGO as per the
nomination order dated 09/07/2021. Accordingly
Articles of Charge was prepared by Additional Registrar
Enquires-8 against DGO and summons was sent to DGO

along with the AOC.

7. On the basis of the nomination, Article of Charge
was prepared under 11(3) of KCSR & CCA Rules and

concerned DGO. W
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8. Summons were served to DGO along with copy of
Articles of Charge and directed to appear on
06/09/2021. DGO appeared through HMU Advocate and
sought for time to file written statement. On
01/04/2022 DGO produced the copy of stay order
granted by KSAT Authority A.N.No.11385/2021 was filed
and enquiry was adjourned. Then the final order passed
by KSAT, dtd.28/09/2022 and the petition filed by the
DGO was allowed. Impugned G.O. of entrustment by the
Competent Authority bearing No. RD-07- ADE-2020-21,
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dtd.19.05.2021 and the Article of Charges framed in
present D.E. No.Uplok-1/DE/90/2020-21/ARE-8,
dtd.30/07 /2021 were quashed.

9. CLC Section of Karnataka Lokayuktha sent the
copy of the order passed by KSAT with Appeal file
No.LOK/LC/KAT/348/21-22 to submit the opinion about
impugned order of KSAT was to be challenged before the
Hon’ble High Court of Karnataka by preferring writ
petition on merits to this Enquiry Authority ARE-8.

10. ARE-8 after receiving the file submitted the
detailed opinion on 08/12/2022 holding that impugned
order passed by the KSAT is sustainable and does not
deserve to be challenged before Hon’ble High Court of
Karnataka. The said legal opinion was placed before
Hon’ble Upalokayuktha for approval and the said opinion
of decision not to challenge the impugned order was
approved by Hon’ble Upalokayuktha on 12/12/2022
(para-18).

11. Said approval of Hon’ble Upalokayuktha was
placed before Hon’ble Lokayuktha and same came to be
approved by Hon’ble Lokayuktha on 20/12/2022. Then
file was sent back to CLC-2 section of Karnataka
Loka{yukth. Chairman of CLC-2 section addressed letter
to Competent Authority of DGO intimating about the

wé\/
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decision of Karnataka Lokayuktha of not challenging the
impugned order of KSAT by filing writ petition on
26/12/2022. (para-23)

12. Then again ARE-8 placed detail note on
16/02/2023 mentioning the detail development of the
fact vide para No.14 and 15 of the order-sheet and
sought approval of the Hon’ble Upalokayuktha to prepare
a final report in this D.E. and same was approved by

Hon’ble Upalokayuktha on 17/01/2023.

13. In view of the development of above said facts and
finally it has been decided not to challenge the impugned
order passed by the KSAT in A.N.No.11385/2021 was
disposed off on 28/09/2022 and further opinion of not
filing writ petition is approved by Hon’ble Upalokayuktha
dtd.12/12/2022. Further present enquiry is required to
be closed/dropped and appropriate information of letter

is sent to Competent Authority of DGO.

14. Accordingly, further proceedings cannot be
continued and present enquiry requires to be closed and

proceed to pass the following order;

M/
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ORDER

Disciplinary Enquiry against DGO- Sri.
T.V.Dasara, the then Tahasildar, Ramadurga
Taluk, Belagavi District, cannot be continued
and this enquiry is treated as ‘closed’, in view
of the final decision by Karnataka
Lokayuktha Authority, not to challenge the
KSAT order passed in A.N.No.11385/2021,
dtd.28/09/2022 by preferring W.P.before
Hon’ble High Court of Karnataka.

Submitted to His Lordship Hon’ble
Upalokayukta for further action in the

matter.
MM 6 )~
(RAJAS 'EKAR.V.PATIL)

Additional Registrar Enquiries-8
Karnataka Lokayukta, Bengaluru.






